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3. Gontempt Petition No. /
4. Review Application No. / o
Applicant (S{_ 1/\ . PY(QTOK NG Union of India & Ors
“A_(C Cenled
hdvocate for the Applicant(S) A-C. %/M/n\q 4-$—--—-~j o .
| T?Mg gw*&;f-\.é.\. ...... P e e o te e
P ‘ . ol ey adve edl
_ fgvocate for the Respondant (S}, IPMEENS
"‘-’-f.. . .
e e e T T o the Tribun )
 Notes of the Reghtrv i TN L e e e e
T N ]
}.n}f_sl %FE}’CMTOH 1S in form 3.7.2007 Mr.A.C.Sarma, learned counsel for the
J sl,_c’ G/ F. oy 'y 50/- ; . ' | .
dcpcés:iacd Vs P 3 4 ‘Applicant submitted that against Annexure-2
No.3Y. Y L :
‘Date( &9 bé'szﬁé) “order ‘dated 2.9.2005 canceling the allotment of
that m-fa- £:.0.:0 S :
- ' . squarter Applicant had submitted representation.
‘.
g ) He would like to produce the copy of such
: Registr, !
B Regisuar @ e . '
@V oy representation if available and if not any other -
* ; ‘document showing that he is staying in the -
A quarter-in 2005 allotted to him. Let it be done. )
| J): . Poston 19.7.2007. _
g\“ A . _
Yard ,
A :
CL ' Qf; ! _ Vice-Chairman
. [bb/ '
L ’V‘) ' > 19.7.07 Heard counsel for the parties. By
\ /ﬁ\/\’ ; *  consent O.A is taken up for disposal.
\? ‘Z; ) 2/747’{ °F Q Y  Accordingly the O.A is disposed of in terms of
Iy YL, % i the order recorded separately at the

-

admission stage itself. No costs

Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

oooooooooooo

0.A. No. 179 of 2007.

DATE OF DECISION : 19-07-2007

Shri Khargeswar Bora.

ST UU T U U U IO PP PP PP TTT LD eeranaes Applicant/s
Sri A.C.Sarma :
et e eeeveeeevemeseetersreseeeesareseriisintaneenasetiitettistttrees Advocate for the
Applicant/s
-Versus -
Union of India & Ors.
...................... , s e eeseanane e RESpONAENT/ S
Dr J.L.Sarkar, Railway Standing counsel. _
.............. e ereeee s AdVOCALE for the
| ’ ' Respondent/s

THE HON’BLE.MR K.V.SACHIDANANDAN, VICE CHAIRMAN

1.  Whether reporters of local newspapers may be allowed to s&

the judgment ? Y<§/No
" 9. Whether to be referred to the Reporter or not ? Yﬁg /No

3. Whether to be forwarded for including in the Digest being .
'compiled at Jodhpur Bench & other Benches ? Wo

the fair copy of the
Yes/No.

Vice-Chairman

/%/7197

4. Whether their Ldrdships wise to
judgment ?
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No.179 of 2007.
Date of Order : This the 19 Day of July, 2007.
‘THE HON'BLE SHRI K.VSACHIDANANDAN, VICE CHAIRMAN

Shri Khargeswar Bora

S/ o Late Konlara Bora

Resident of Qr. No. 117/G-Type-II

At New Guwahati Colony,

Guwahati, Kamrup, Assam. ‘ ...Applicant

| By Advocate Shri A.C.Sarma
- Versus -

1. Union of India,
Represented by the Secretary,
Railway Board, Ministry of Railways,
New Delhi-110 001.

2.  The General Manager,
N.F.Railway, Maligaon,
Guwahati-11.

3. CAM/GHY (Chief Area Manager)
N.F.Railway, Guwahati.

4. OPO/GHY (Divisional Personnell Officer)
i N.JFRailway, Guwahati.

5.  Senior Coaching Depot Officer/GHY
" NJFRailway, Guwahati. ... Respondents

' By Advocate Dr J.L Sarkar, Railway Standing Counsel.

ORDER (ORAL)

SACHIDANANDAN, K.V. (VC)
The applicant is working under the N.F.Railway and
: according to him he is a resident of Quarter No. 117/G-Type-1I at New

Guwahati Colony with effect from 14.5.03. According to the averment

v



following the prescribed rules respondent No5 had cancelled the
allotment order of the quarter but still nevertheless he continued in
occupation of the same. On 9.5.07 respondeﬂt No4 issued order imposing
dainage rent on the applicant. The applicant has filed an éppeal before
respondent No.3 on 1§.6.07 which has not yet been disposed of. Aggrieved-
by the cancellation of allotment order and imposing damage rent the
applicant has filed this O.A seeking the following reliefs.

i) To set aside and quash the office Order
No.GHY/CDO/GEN/Qrs./C&D dtd. 2.9.05 passed by
respondent No.5 - Annexure-2.

iiy To set aside and quash the office order issued vide
memo No.E/APO/1/Survey of quarters/Guwahati
gated 9.5.07 issued by the respondent No4- Annexure-

2. Heard Mr A.CSarma, learned counsel for the applicant and
Dr ].L.Sarkar, learned Railway standing counsel for the respondents. The
applicant submitted that the impugned order has been passed by the
“‘respondents in total violation of natural justice. No notice was issued to
"him nor any opportunity was given to him to explain his case. His
representation was not atte.nded to. His appeal is also pending. He mﬁher
submitted that he will be satisfied if a direction is given to the 3
3 respondent to dispose of the appeal within a time frame. Dr J.L.Sarkar,
learned Railway standing counsel submitted that he has no objection m
adopting such a proposal.

3. Accordingly, we direct the respondent No.3 or any other

competent authority to consider the appeal of the applicant and pass a

reasoned order on merit within a period of 3 weeks from the date of

v
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receipt copy of this order after giving opportunity to the applicant to
explain his case in person and communicate the same to the applicant
forthwith. In the interest of justice this Court further directs that impugned
order for recovery will be kept in abeyance till disposal of his appeal.

O.A is disposed of at the admission stage itself. However,

e

(K.VSACHIDANANDAN)
VICE CHAIRMAN

there shall be no order as to costs.
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IN THE CENTRAL ADMINISTRATIVﬁ TRIBUNAL GAUHATI BENCH,

 GUWAHATI

0.A. Noo| F9 so7.

Sri Khargeswar Bora
- Vs =

The Union of India & Ors,

SYNOPSTIS

The applicant is at presenty working as a Carriage
filter Grade-I in the Senier Section Engineer({C & D),N.G.C.,
and residing at Quarter No,117/G-Type-IX at New Guwvahati
Coloney, Guwahati with effect from 14-5-03., The respondant
No+5 vide his order dtd. 2-9-05 cancelleg the order of
allottment of the applicants quarterkaileaging that a survey
committee appointed by the administration found that appli-

cant subletted his quarter to some third party. The applicant

'immediately approached the respondant authority, denied the

allegation of subletting the quarter and he asserted that he
himself isresiding in the quarter with his family, He also
stated that he was not aware of any survey of his quartef and
he prayed for review of the cancellation erder, The respondant
autharity did net take any further action on the impugned
cancellation order, but suddenly on 9-5-07 passed an order impo-

sing damage rent to the tune of R, |T/0i5-00 on the appli-

S

cant without issuing any prior notice to the applicant nor giging

any opportunity of hearing to the applicant. The applicant

Contd..,2/-
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submitted an appeal before the authorify on (q9Q-6-o7against

the above order. The applicant is presently drawing an

. amount of #s. ¥ OF/ 0D per month as monthly salary and

if the proposed huge amount of alleged damage rent is
imposed on the applicant it will not be possible at all
on his part to maintain the livelihood of his family., Hence

this application before this Hon'ble Tribunal,

Filed by
2ot 0l o,

- Advocate,Guwahati
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GAUHATI BENCH -

DISTRICT : KAMRUP FTOEY 7 gy

GUWAHATY

0.4, o F9 o

Sri KhargesewBora -

The Union of India & Ors,

LIST OF DATES

1. - 14-05-2003 ~ Got occupation of the quarter,

2, - 02-09-2005 - Respondant No.5 cancelled the
the allottment order of the
quarter, ’

Respondant No.4 issuod order
imposing damage rent on the
applicant,

3e - 09-05-2007

L4e - 19-06-2007 = Applicant submitted appeal
. before the respondent No.3.



DISTRICT : KAMRUP

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GAUHATI BENCH :

GUWAHATI

.0_3_:1}.. No. ‘ ?Cl /070

Sri Kharges Bora
- Vs = -

The Union of India & Ors,

INDEX
S1l.No. Annexure Particulars Page No,

1, -  Application - 1 to
- - Verification . -
3¢ - 1 Handing/taking -

over report dtd,

14-5-03
4, - 2 Order dtd. 2-9-05 -

by respondant No,35

5‘ - 3 Office Order dtdo -
9-5-07 imposing
damage rent,

6. - 4 Appeal submitted by-
. the applicant,

Te - 5 Pay slip of the -

appliecant,
8, =~ 6 Order dtd., 14-6-07 -

passed by the Honible
Tribunal.
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DISTRICT : KAMRUP

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GAUHATI BENCH,

GUWABATI

Peshp T fepitiomnr

(An applicaticn U/S 19 of the Administrative Tribunal

Act,1985)

8.A,N0. / ,K/S /07.

1. FARTICULARS OF THE APPLICANT :

Sri Khargeswar Bora

§/0 Late Konlara Bora

Resident of Qr.No,117/G-Type-II1
At New Guwahati Coloney,

Guwahati, Kamrup,Assam,

2, PARTICULARS OF THE RESPONDENTS :

1, The Union of Indisa,
Represented by the Secretary,
Railway Board, Ministry of Railvay,
New Delhi-110 001,

2, The General Manager, N.F.Railway,
Maligaon, CGuwahati-i1,
Kapmrup, Assam,

3. CANM/GHY (Chief Area Manager)
N.F.Railway, Guwahati.

4. OPOYGHY (Divisional Personal Officer)
N.F.Railway, Guwahatji,

5+ Senior Coaching Depot Officer/GHY

N.F.Railway, Guwahati,

- Contd-oo.n?-/-
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Khowge swan pgatal,.
%\A’LQA WA/

¥

O Gqdinte



—2-

3. PARTICULARS OF THE ORDER AGAINST WHICH
THE APPLICATION IS MADE :

The instant application is made challenging

the following orders,

Whonge swan 1oreh

i)  Order issued vide memo Ne.GEY/CDO/GEN/QRS/C&W
dtd., 2-9-05 by the Senier Coaching Depot
Officer, N.F,Railvay at Guwahati{Res.No.,3)
cancelling the allottment order of Quarter
No.117/G-Type-Il at N.G.C, in the name of the

applicant,

ii) The Office memo No.E/APO/1/Survey of Quarters/
GHY dtd. 9-5-07 issued by the Divisional personal
Officer, N.F.Railway, Guwabati(Respondant No.k4)

imposing damage rent of R,1,71,015,00/- on the

applicant,
h, JURISDICTION OF THE TRIBUNAL :

The applicant declares that the subject matter of the

instant application is within the Jurisdicticen of this Hon'ble

Tri.bunal.

Se LIMITATION : ‘ .

The applicant further declares that the application
is within the Limitation periocd as prescribed u/s 21 of the

Administrative Tribunal Act, 1985,

6. FACTS OF THE CASE :

3

i)  That, the applicant is a citizen of India and as such

he is entitled to all rightes and protection as guaranteed under

the Constitution of India,

Contd, . .3/-
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ii) That, the applicant is at present working as a
Carriage filter Grade-I under Senior Section Engineer
Carriage and Hagon, New Guwahati Coloney and he is resid-

in in Railvway Qr. No.117/G-Type-II at New Guwahati Coloney

achon ge sVl [30hb

which was rRam manded over to him with effect from 14-5-03%.

(A copy of the handing over and taking over

report is annexed as Annexure-1)

iii) That, while the petitioner was rendering his
service to the respéndant authority the respomndant No.5 with-
out any prier notice has cancelled the allottment order of

petitioner's quarter vide his memo No.GHY/CDO/GEN/Quarters/
C&D dtd. 2-9-05,

{A copy of the above order is annexed as
Annexure~2)

iv) That, in the aforesaid cancellation order it has
been alleaged that during survey by the Survey Committee it
vas found that the applicant has subletted the quarters to
a privafe party which gmounts to violation of the provision
laid down in Rule 3,1(iii) and 15-A of Railway Servide(Conduct)
Rules 1966. The applicant was also advised to vacate the quarter

and to hand eover the same to the nev allottee whose allottment

order was to be followed,

v)  That, the applicant immediately approached the res-
pondant authority and made it clear that he has not subletted:
the quarters to any thira party as alleaged, but he himself is

residing in the quarters with his family and he was also not

Contd, . 4/~
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avare at all as to when survey committee made survey
of his quarter. FHe requested the authority to revoke the

cancellation order of his guarters, He also submitted

/)(L\M g swWery fAa he

‘representation before the authority, but copy of the same
not being available withim him he could not annexe the

same with-this application.

vi) That, the applicant was peécefully residing in his
quarter where he is still residing, Moreover no any new allottee
came to take over the charge of the quarter and as such the
applicant was under bonafide presﬁmption that the respondant
authority was satisfide with the repiy of the applicant and

they were not inclined to give effect to the order of cancellation.

vii) That, the applicant respectfully submits that the
impugned cancellation order was passed exparte without giving

- any prior notice to the applicant.

viii) That, to the utter surprise of the applicant the
respondant No,4 vide his memo No.E/APO/1/Survey of Quarters/
GHY dtd, 9-5-07 has imposed damage reﬁt to the tune of Rs.1,71,015/-
on the applicant due to the alleged unauthoriséd occupation eof
the guarters by the applicant and it has been ordered for recovery
of the same from the regular salary bill of the applicant,

commencingsfix from the month of May, 2007,

(A copy of the above memo is annexed as

Annexure-B).

Contd..e5/-
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ix) That, the applicant submitted an appeal against
the.aforesaid order of recovery of damage rent before the
respendant No.,3 on 19-6-07 for revocation of the order of

recovery, But nothing could be heard till now in this

ﬂkjb%f?c<5y/md Db akh.

regard from the respondant authority, However the damage
rent has not been deducted from the salary bill of the
applicant for the month of May,2007. But it is learnt that,
the respondant authority will start deductien from the month

of June, 2007,

(A cepy of the above appeal is annexed as

Annexure-4)

x) That, the applicant is at present drawing only an
amount of Rs.7,071,00 per month as monthly ealary after all
decuctiens made from his salary by which it becomes difficult
to manage his family expenditure and in such a situation if
the recovery of huge amount of damage rent as proposed is
imposed on the applicant he will have to face serious finalcial

problem which may lead to the starvation of the family also.

( A copy of the last Pay slip is annexed as

Annexure-5)

xi) That, some similarly situatéd employce againsf
whem also the respondant authority initiated similaraction
already approached this Hon' ble Tribunal and th;s Hon'ble
Trlbunal in 0.A. No., 151/07 vide order dtd. 14-6-07 has inter-
ferred in the matter and was Pleased to direct respondant
authority to dispese off the representation first and till

disposal of the representation further directed the authority

- to keep the Trecovery order in abeyance,

i

Contd. ) .6/"“
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(A copy of the above order is annexed as

Annexure-6)

xii) That, the applicant respectfully submits that

ARhrge swert 13ORAS

he being a similarly situated employee he is also entitled
to get similar protection against the impugned order passed

by the respondant authority,

Te GROUND FOR RELIEF WITH LEGAL PROVISION :

i)  For that, the office order dtd, 2-9-05 issuecd by the .
respondant No,5 and the order dtd. 9-5-07 issued by the respone~
dant No.4 are vidlative of the rules of natural justice and

as such beth the orders are bad and liable to be quashed,

ii)  For that, the respondant authority committed wrong
in passing the impugned order without issuing any prior notice
and without allowing any opportunity of hearing to the appli-
cgnt and as such the impugned orderé are bad and liable to be

quashed,

.iii) For that, the applicant was not aware about any
alleged survey of this quarter by the Survey Committee and as
such the impugned orders passed on the basis of such allegeq

expartéiburveyfif any are bad and liable to be quashed.

o Tiv) For that, the impugned orders are viclative of

. Article 14, 19 and 309 of Constitution of Indis as well as

of the rule 15-A of the Railway 8ervice(Conduct) Rules 1966

and as such those are liable to be qﬁasﬁed.

Contd...7/-
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v) For that, the applicant was under bonafide belief g\
that the respondant authority was not going to give effect §
to the impugned cancellation order as no action was initi- 55
<\
ated by them during a long period of two years. But the
respondant authority has committed woong in passing the
impugned order dtd. 9-5-07 imposing damage rent on the appli-
cant without making any enquary to the allegation in presence
of the applicant and as such the impugned is bad and liable

to be quashed,

vi) For that, the applicant has not violated the provision
of Rule 30-I(iii) and 15-A of the Railway Service{(Conduct) Rule
1966 as alleged and as such the impugned order are bad and

liable to be quashed,

vii.) For that, the applicant will suffer serious injustice,
irrepanable loss and injury &f the impugned orders are given

effect to.

viii) For that, in any other view of the matter the impugned

orders are bad and liable to be quashed.

8. DETAILS OF THE REMEDIES EXHAVSTED :

The applicant declares that he has exhausted the

remedies available to him._

9. MATTER NOT' RENDING WITH ANY OTHER COURT :

*

The applicant declares that he has not challanged

the impugned orders before any other court/Tribunal.

Contd...8/-
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10, RELIEF SOUGHT : N
X
Under the facts and circumstances as stated E%
above the applicant prays for the following relief, ?5
‘ | L

i) To set aside ond quash the office order No,
GHY/CDO/GEN/Qrs, /C&D dtd. '2-9-05 passed by resp-

ondant No.5 - Annexure-2,

ii}) To set aside and quash the office order issued vide
memo No.E/APO/1/Survey of quarters/Guwahati dated

9-5-07 issued by the respondant No.4- Annexure-3,

11. : INTERIM RELIEF PRAYED #OR :

Pending disposal of the application the impugned
orders may kindly be stayed.

12, PARTICULARS OF THE POSTAL ORDER :

Indian Postal Order No. : BLG GHLHOS

Date

30-06-2007

Issuing office Guwahati G.F.O0.

Payable at

L]

Guwahati G.P.O.

Contd. .9/~



VERIFICATION

I, Sri Khargeswar Bora, S/0 Late Konlora Bora,

'aged about 58 years, resident of Quarter No.117/G-Type-II

at N.G.C., Guwahati, do hereby solemnly—éffirm and verify
that the statements made in paragraph No.3 to 6 and 8 and
9 are true to my know;edge and rest are my humble submi-
ssion before this Hon'ble Tribunal and I have not surpresed
any materizl fact. |

And I sign this verification this 20d day of

July, 2007 at Guwahati.

Nt g 5w/ A7 [Jodak:

SIGNATURE
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O1ice ol the
Divl: Personnel Officer
Statton Roud, Guwabiti

G During the survey of quariers by the SUNVey connmitice consbituted by the administration
1c;quarter shown in the altached stateinent were found subletted and nccordingly the allotment
order.of the quarters were cuncelled by Uvs allot sy autiority. :

Since the quarters huve been fornd subilelted and allotment cancelled the same treated as
nauthorized occupation, . .
feniar PR : :

v Duc to unauthorized oceupation of the yuarters damage rent at the prescribed rate fixed
oy Railway Board, have been caleulated and Lot

e recovered Trom regular salary bill from
ay/07-current rate of damage rent along with

arrcir from the date of survey of the quarter,

This issues with (he approval ol CAM/GIL Y

7
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. L CAMIGHY, .
2. SrCDOIGHY,

3. DRM (PYLMG,

| 4. DIiM/LMG,

BT Sl coneerned,

6. Ch.OS (PYBIlGHY,
7. Concerned bill Clerk/):,
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To
The Chief 4rea Janager
N F Reihvay, Guwahati +

(Through Proper Channel)

Sub. Appaai againgd order q‘f recovery of Damage Rent,
Ref' - DPO/GHY s Memorangum No- FAPOASurvey of Qrs,_/GH Y
Dated- 905,07 '
Respecrod Siy, |

[ beg 10 state the Jolloweing for your kind consideration and Jurther
hecessary action please,

That Sir, Ihave bean residin gwithmy jumily af the Raibway Qrs No-
TG 1ype =11 at NGO Rathiay Colony since ihe occupation of the same. Sr.
CROGHY (Ors nllotting authorityy had cancelled the allomment of my Qrs
consitftuied by the administration seith the plea that T had subletted my Qrs
vide St CDOGHY s arder No- G YCDOGENIQrsiC&EW datad- 0200705

Carbiharily on the basis of an arroneons report of survey commifige

Lhat St F had nevar subleited my Raitway Ors or any part thereaf.
Howaver, T lhiave received aiother arbifrary order in the matter from
DPOSIY cited ufu’](zr"rq/’erenc:e 10 recover damage rent of my Qrs along
with an outstanding amounr of Ks- 171,015~ ( Rs One Lakh Seventy one
thousand fifieen onf y) frommy salary.

I iherefore request your honour kindly look into the maiier and
arrange to release me from the dedction of amount so that I can live with
my fionily peacafiily

Dated: NevwGuwahati _ Yours faithfully

The 197 June of 2007

o

(P (Rhargeswar Borah)
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CENTRAL AJ.)MINIS%VE TRIBUNAL . Arr - E B

’ GUWAHATI BENCE es—

Original Application No. 151 of 2007,

Date of Order: This, the 14Lth day of June, 2007,
1THE HON'BLE MR. K.V.S/\CLHDAN/\ND/\N. VICE CHAIRMAN . )

o Sy Jogeswar Das
Som of Liate Bogadhar Das
Sl No.SNC/40A at Trangular C()ll()ny/PN()
1 Pandu, Guwahati=12

Kamrup, Assam. ,. ‘
| ‘ o LApplicant,

I3y Advocates S/Shri J.Roy, R.C.Das & O. Pada

- Versus -

| The Union of India represented by the
Secretary, Railway Board

Ministry of Railway

New Delhi-110001.

The General Manager
N.F.Railway, Maligaon
Guwahati-11

Kamrup, Assam.

5 CAM/GHY (Chiel Area-Manager)
N_F.Railway. Guwahati.

Dl-’O/GHY.(gDivisi-(ﬁnz-ll Personal Officer)
N.F.Railway, (Suwuhati.

5 Senior Coaching Depot Officer/GHY
N.F Ratlway, Guwahali.

. a’ I\(‘sp()‘mlonls.
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) RDER(ORAL)

SACHIDANANDAN, K.V, (V.C): |

‘The Applicant is '19ré"§¢nt1y working as [\_'ICM undoer- '

N ¥ Railway and is posted under Di'\_/i_si(_mal Officer, Trangular

s

quarter hearing

Colony, Pandu. He is residing in the Railway

No TAOCA), Type-1 along with his family since 512.2000. i

noss pay is Rs. 16,073/ and altor deduction he s drawing

5.10,048/- 15(‘1‘ month.  Vide /\n_nvxx.wvﬁ\ ordor d-"zlt(;d

T R ’ ‘ .. . ’ 1: } .
{.LZOU{) his allotment was cancelied alleging that e said

: w;\s‘sn\)lott,m\ o third party and he was advised Lo hand

he  said quarter to -the next Callottee - against  which

Syt

———=tpphicant s 7 9. 2000-(Annex e

ubmitted rupresentation dated |

stating that he never subletted

13) before th.e fifth Respbndent

the quarter Lo any third party and requested the authority o

enquire the matter fresh. However, his rapresentation is not

disposcd ol nor (urther committee Was made Lo cnquire the

matter SUTPIISe, the impugned

alresh,  Bul much ‘to his

memorandum has- been issued by the Respondent No.4

doclaring the Applicant as unvauth()riz(ﬁ.(] occupant and directed

Lo recaver damage ront at the proscribed rate (rom the regular

Py

of the Applicant w.ef
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withoul 15suing dny prior n()U(P to the /Xm)humt ’\gjg,ru woed by

the action of the Rc\spon(lent% ho h'}% filed this O. A. se <‘kmy lh(‘

foflowing main relicfs: -
[

“(1) o sel aside, and” quash the oflice order
datet! ~ 10-00=2000  issucd hy . the
Respondent No.b (HSenior L(mhm Dopt.
Officer, (Jllehc\ll) ANNEXURE -

(2) 1o set  aside and  quash  the office
memorandum  dated 00-0H-2007 issucd
by Divisional P_b.r:;('n'l'nl Officer, Guwahati)
ANNEXUIRTE -

and '[.)r..l.l_,.Sarkar, learned Standing counscl for the l\cnlvxays

When the matter came up for consideration, learned counsel for

the Applicant submitted that the impugned orders have heen

passed by the” Respondents in total violation of principle of
aatural justice. He further submitted that neither any notice was
issued to him at any point é)f time nor an ()])p()rLLJnity WHS #iven
() him Lo oxplain his casc. His representation dated 17.09.2005
1lso has not been attended to. Therclore, the impugned orders
Are notoin conformity with the Raifway Rules. Howoever, he
cubmitted that he would be satisfied 1 a direction is given Lo

the Respondents to consider and disposc ol his representation

(Annexure—B) within .a time frame. Dr.J.L.Sarkar submits that
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espondents have  no "LUJQCUOI; T adoplins such course of
> UIBEHER L R ch COU A

o L ied L
action, o
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3. Accordingly, in the interest ol justice, this. Court
direcels the Respondent N().FS or any other e aputent rmllmnt)

shall Lonsuiet‘ and dlprSQ of UllS Annexuro B representation .

. ' ,, < qﬁaq ) '_-l’.'v

i 110(\ 17.09. 200‘" gwmg,dn opporlumlv A Lho /\pphccml t(? L
I

oxplain h;.s }:casc an‘('lg;,._p'ass apprOp_riuLc" orders -on meril

communicaling the same L0 the "/\1)1)1'1C:-.1m Wwithin a period of

threc months time from today. I raquested, Applicant shall be

given  a persanal hearing. Howeve'r.' il disposal: of the

representation, Respondents are'dire_cted to keep the impugned,

=~ e
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e

The Orlginal Apphcmon s disposed of as above at
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